IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @
| PRINCIPAL BENCH

O.A. No,1538/93 Date of decision 18,8, 93 |

Sh'D.p lsingh LR prlj-ca'lt
V/s
secy,Ministry of Environment " .
Forests
FOR THE APPLICANT % Sh, V.S,R.Krishna,counsel
FOR THE RESPONDENTS ,, Sh, N,S, Mehta,Sr.Govt,

Standing Counsel,

CQRAM
Hon'ble Sh, I.K.iasgotra Memberga)»
Hon'ble Sh, B,S. Hegde, Member(J

1. Whether Reporters of local pagers may be
: ,Fllowed to see the Judgement
2. 1o be referred to the Réporter or not?

3. Whether their Lerdshigs wish to seethe fair
copz of the Judgement

4, Whether it needs to be circul ated to other

Benches of the Tribunal?

JUDGEMENT (ORAL )

(Deliveréd by Shri L.K.Rasgotrs, Member(A))

The case of the petitioner is that he was

fecruitéd as‘Jmior Technical Assistant(JTA) in the
year, 1971, The promotional channel avail sble to the
petitioner in terms of the recruitment» rules, 1985 was
to the post of Senior Technical Assistant and to the
post of Assistant Director, The post of Senior Technical

dssistant is a selection post to be filled up by promoetion
from the cadre of J.T4A with 5 years' reqular service in

the grade., The petitioner was promoted to the post of

S.T.A in 1988 on the basis of the recommendations of

the Departmental Promoticn Committee. He had the basic
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qual if ic ationgf of Graduate in Agriculture. This is one

of the qualification prescribed in the Recruitment Rules.

The next promotional post in the cadre is that of
Assistant Director, The said post is a selection

post which is to be filled by promet ion/deputat ion

in the ratio of 50 ¢ 50 . The eligibility condit ions
for promotdon to the post of Assistant Cirector is,

5 year's regular service in the grade of STA. Thus STA
with reigullr service of 5 years is el igible for
consideration for prbmtioq to the post of Assistant

/u,LAwu |
Director. In fact, the dvas promoted as Assistant

Director on ad hoc basis on 31.1.91 for a pericd of
three momths. He has continued in that post vide
order of the respondents extending the adhoc promot ion

from time to time, His grievance is that on 19.5.,93
revised recruitment rules we re pfomulgated according
to which the qualification of Graduste in Agricultx.xre
has been deleted, The petitioner,therefore, finds
himself being rendered ineligible for consideration
for regular promotion to thee post of Assistant
Direc#tbr in accordance in with 1993, recruitment
rules, Apprehending immediate convening of the
2,8.G, he filed this OA under Section 19 of the

£

Admin istrat ive Tribuial Act, 1985 to safeguardes his

jnterests. Ve gdmitted the original gplication and

jssued notice to the respondents on 28.7.53. é
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2. Sh, N.S. hbhta,/sr.stmding cowmnsel entered
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appearance on behalf of respondents and submitted

that there was no proposal for convening a D.P.C. in
the near future, The gprenhension of the pet it ioner,
therefore, is not.fomded én the factual position, The
leamed counsel further submitted that in the meantime
the respondents were considering inclusion of'Bachelor
in Agriculture’ qualification as additional subject

in the recruitment rules, 1993. Until this issue ‘is
settled there is no proposal to send the reguisition
for holding the D,P.C.The petitioner, therefore, should

have no apprehBnsion on this scere,

3. We have heard the leamed counsel of both the

parties, We are of the opinion that in view of the
subm#ssion made by the leamed Senior standing counsel
for the reqoondents that until the amendment to the
1993 recruitment rules for including qualification of
'‘Bachelor in the Agriculture' for the post of Assistant
Director is settled,no DPC is proposed to be convened

should settle the grievance of the petitioner,

4, In view of the above facts and circumstances

of the case and undertaking given by the respondents that

PC would be held only aiter $ssue regarding inclusien

of ' Bachelor in Agriculture' in the qualification for ¢

the post of Assistant Director is settledy The OA st this/

st age
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has become infructuous. The same is disposed of
in the light of the above observations, reserving
.the liberty to the gpplicant to gproach this Tribunal,

if so advised, in accordance with law.
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(B.S . HEGDE) ( LK. RASGOTRA)
MEMBER(J) ME MBER(

sk



